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[Bihar Act 23, 2026]
The Bihar Panchayat Raj (Amendment) Act, 2026
AN
ACT

to amend the Bihar Panchayat Raj Act, 2006 (Bihar Act 6, 2006)

Be it enacted in the seventy-seventh year of the Republic of india by the state
Legislature of Bihar as follows:-

1. Short title, extent and commencement.—

(1) This Act may be called the Bihar Panchayat Raj (Amendment) Act, 2026.

(2) It shall extend to the whole of the State of Bihar excepting the areas to
which the provisions of the Bihar Municipal Act, 2007 (Act No. XI of
2007) or Cantonment Act, 1924 (Act I of 1924) apply.

(3) It shall come into force with effect from the date of its notification in the
official Gazette.

2. Amendment of section 27 of the Bihar Act 6, 2006.—After sub-section 2(e) of
section 27 of the Bihar Act 6, 2006, new sub- sections 2(f) and 2(g) shall be added as
hereunder:-

“(f) Advertisement Fee, where arrangement for advertisement is made by or
on behalf of the Gram Pranchayat on public land/building and private
land/ building, within its jurisdiction.

(g) Any other fee or rate which the Government may prescribe for
enhancement in the Panchayat’s resources.”

3. Amendment of section 167 of the Bihar Act 6, 2006.— After section 167 of the
Bihar Act 6, 2006, a new section 167A shall be added as hereunder: -

"167A Control, Regulation and Monitoring of Planning and Building
Operations in Rural Areas: -

(1) Development of a real estate project, Construction/erection/ alteration of
building apartments, group housing projects, commercial buildings,
layout plans and such other structures as notified by the Government
outside municipal limits and areas not covered under the Bihar Urban
Planning and Development Act, 2012 shall be controlled, regulated and
monitored by an Authority/Authorities constituted for this purpose
subject to such Bye-laws as may be prescribed by the Government.

(2) The said authority shall also be responsible for planning in non-urban
areas for improvement of infrastructure and environment and secure
balanced development of the Region in general and for the planned
development of the area in particular."

(3) The State Government may appoint a Rural Building Tribunal to hear
and decide appeals of orders passed by the Authority mentioned in
section 167A(2)."

BALRAM DUBEY,
Secretary to the Government.
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